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Order of the Tribunal' 

Heard for both sides. For the reasons 

recorded separately O.A. stands disposed 

of. - 

(Madan Kuar Chaturvedi) 
Member (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A. No. 274 of 2009 

Date of Decision: 22.12.2009 
Shri M.C.Kaiita & Ors. 

Applicant/s 

Dr.J.L.Sarkar 
Advocates for the 

Applicant/s 
- Versus - 

U.OJ. & Ors. 
Respondent/s 

Mrs. M.Das, B.S.N.L. 
A .4 	

L. 	

.. 

VJIC 
for the  

Respondents 

CORAM: 

HON'BLE MR.MADAN KUMAR cHAiuRvEDI; MEMBER (A) 

Whefher reporters of local newspapers may be allowed 

to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 

of the Judgment? 

Y/S/No 

sjNo 

/es 0 

Judgment delivered by 
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O.A.274 of 2009 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 274 of 2009 

Date of Order: This, the 22nd Day of December, 2009 

HONBLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A). 

Shri M.C. Kalita 
S/O Late Bandhu Ram Kalita 
P.O.- Noonmati 
Viii- No.2 Madhabpur C.R.C. Road 
Pin- 781020, 

2, 	ShriBiman Kumar Deb 
8/0 Lal Deb 
P.O. - Vinovanagar 
'liD- Bhaskar Nagar, Pin- 781018. 

Shri Hiren Chandra Deb 
S/O Late I. Ch. Deb 
P.O.- Lalganesh (Govinda Nagar) 
Pin- 781034. 

•Shri D Goswami 
5/0 LaTe M. Goswarni 

Medical Birubari Road 
tin-  Joioi. 

Shri B.K. Goswami 
P.O.- .Udayan Vihar 
VIII- Kundil Nagar, No.2 Birkuchi 
Pin- 781171. 

Sri Sarat Das 
8/0 Late Nabin Chandra Das 
P,O,Soalkuchi 
Villo-Haripur 
Pin 781130 
Shri D La'nkar 
Anandapur 
P.0.Dispur 
P1n781005 
Shri Golok Ch.Kalita 
5/0 Late M.R.Kalita 
P.0.Baranghafi 

 ViIl.Paipara, Pin 781351 

iaae 1 f 
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O.A.274 of 2009 

Shri Mati Ram Baishya 
S/o Late Haro Baishya 
P.O.MUkalmua 
VIII. N oJoysagor 
Pin.781 126 
Shri Maheswar Mali 
SjO Late S.R.MaU 
P.O.Kaniha 
V1ILNo,Ischadagharria 
i_ 	risI r$n irou 
Shri G.N,Sarma 
5/0 Late M.N.Sarma 
P,O,Deb KafaNagar 
Krishna Nagar Down 
Near Gosala Maligaon 
Pin 781033 
Shri Japan ChPafor 
S/O Late J.Patar. 
P.O.Kharghuli 
ViILLifpur, Pin.781 004 
Shri Lohit Ch.Malakar 
5/0 Late Dehi Ram Malakar 
P.O.Kahiliparq, VilLBhagaduttapur 
Pin 781019 	 ... 	Applicants 

By Advocate; Dr.J.L.Saikar, 

Union of India Represented by the Secretary 
Ministry of communication 
Department of Telecom 

Sanchar Bhawan 
New Deh, Pin -110001 
Che Chief Managing Director 
Bharat Sanchar Nigarn Limited 
Corporate Office 102 B 
Statesman House 
1 48'Bharahhumba Road 
New Delhi, Pin-i 10001 
The Chief Managing Director 
B.SNL. Corporate office 
I 02-B statesman House 
148 BarahhUmba Road 
Nw Delhi, Pin-I 10001 
The Chief General Manager 
Bharat Sanchar Nigarn Limited 
Assam Tiecom Circle 
Guwahati, Pin-781 007 



O.A.274 of 2009 

5. The General Manager 
Bharaf Sanchar Nigarn Limited 
Kamrup Telecom Distrct 
Pan Bazar, Guwahati 
Fin 781001 	 Respondents 

By Mrs. M.Das, for BSNL 

MADAN KR. CHATURVEDI MEMBER (A): 

Dr.i.L.Sarkar, learned counsel for the Applicants 

submits that the facts of this case are almost identical to 

0 ,.A.No273 of 2009 with the difference that, no order of 

promotion was issued in this case. It was prayed that the 

aspect of promotion may be considered on the same lines. 

Mrs. M.Das, learned Sr.Standing counsel appearing for 

the BSNL has submitted that promotion cannot be claimed as a 

matter of right. It should be in confirmity with the scheme. 

I have heard the rival submissions I hereby direct the 

Respondents to consider the aspect of promotion on the 

touchstone of the scheme and to expedite the matter within a 

period of three months by passing a reasoned order. 

O.A. is accordingly, disposed of. No costs. 

(MADAfHU4AR CHATURVEDI 
AflMT,dTC7'flATT%IC MC,flOCfl 
SL#rLL'LL.Yi !1 I LV L tILt L)LP 

LM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 

O.A. NO. 2-7-i-7 	Of 2009 

Shri M.C.Kalita & Others 
Vs- 

Union of India & Others 

SYNOPSIS 

DEC 2509 

• :t 

Applicants joined Department of Posts and 
Telegraphs as Telephone Operator on different dates. They 
were ultimately absorbed in B. S .N . L after corporatization 
of D.O.T i.e. Department of Telecommuication. They were 
initially promoted to the post of Telephone Operator Grade 
II as per the One Time Bound Promotion Scheme on 
completion of 16 years of service. Again as per the BCR i.e. 
Biennial cadre Review Scheme they were entitled to 2nd 
promotion i.e. Telephone Operator Grade III on completion 
of 26 years of service. Applicants got both the promotion 
in time. As per the avenue of promotion their next 
promotion is to the post of Telephone Operator Grade IV 
i.e. against 10% BCR Quota. The above promotion is given 
by up gradation of post on functional justification after the 
recommendation of DPC. DPC for the year 2001, 2002 etc. 
were not conducted for reasons best known to the 
Respondents. Subsequently DPC were conducted and 
promotions were given with retrospective effect. But while 
doing so Applicants were left out without any promotion 
though their juniors were promoted. Applicants espoused 
the matter with the administration at their individual 
capacity and also through their union. But Respondents 
did not consider their prayer. As such the Applicants this 
O.A. for their redressal of grievances. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 
GUWHATI 

(An application under Section 19 of the Administrative Tnbunat Act-I 985) 

- 
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d 

Tc1T 

0.A. No. 	.. ?.f2009 

(1) 	Shri M.C.Kaiita 

SI0 Late Bandhu Ram Kalita 

P.O. Noonmati 

Vili. No 2 Madhabpur G.R.C. Road 

Pin 781020 
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SM Biman Kumar Deb 

Sf0 Lal Deb 

P.O. Vinovanagar 

VIII. Bhaskar Nagar 

Pin 781018 

SM Hiren Chandra Deb 

SIO Late l.Ch Deb 

P.O. Lalganesh (Govinda Nagar) 

Pin 781034 

SM 0 Goswami 

SI0 Late M.Goswami 

P.O. Roopnagar 

Medical Birubari Road 

Pin 781032 

SM B.K.Goswami 

SI0 LateBasudev Goswami 

P.O. tidayan Vihar 

Viii. Kundil Nagar, No 2 Birkuchi 

Pin 781171 
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SM Sarat Das 

SIO Late Nabin Chandra Das 

P.O. Soalkuchi 

Viii. Haripur 

Pin 781130 

SM D Lahkar 

Lahkar  ,r 	1 	z 	oic 2009

ch 

Pin 781005 	

Guxua 
 

SM Gotok Ch Kalita 

SIO Late M.RKalita 

P.O. Baranghati 

Viii. Paipara 

Pin 781351 

Shri Mati Ram Baishya 

SIO Late Haro Baishya 

P.O. Mukalmua 

Viii. No Joysagar 

Pin 781126 

SM Maheswar Mali 

SIO Late S.R.MaIi 

P.O. Kaniha 

Viii. No lschadaghama 
Pin 781380 

Shri G.N.Sarma 

SIO Late M.N.Sarma 

P.O. Deb Kata Nagar 

Krishna Nagar Down 

Near Gosala Maligaon 

Pin 781033 

eL 
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(12) SM Tapan Ch Pator 

S!O Late J. Patar 

P.O. Kharghuli 

Viii. Litpur 

Pin 781004  

21 DEC2009 

Guwahati Bench 
-$--- 

(13) 	Shri Lohit Ch Matakar 

SIO Late Dehi Ram Malakar 

P.O. Kahilipara, Viii. Bhagaduttapur 

Pin 781019 

Applicants 

-Vs- 

(I) 	Union of Indian Represented by the Secretary 

Ministry of Communication Department of 

Telecom 

Sanchar Bhawan 

New Delhi, Pin-Il 0001 

(ii) 	The Chief Managing Director, 

Bharat Sanchar Nigam Limited 

Corporate Office 102-B 

Statesman House. 

148 Barahhumba Road 

New Delhi, Pin -110001 

(Ill) 	The Chief Managing Director 

B.S.N.L Corporate office 

102-B statesman House 

148 Barahhurnba Road 

New Delhi, Pin-I 10001. 

(III) 	The Chief General Manager 

Bharat SanChar Nigam Limited 

Assam Telecom Circle 

Guwahati, Pn-781 007 

"Lt'~4 'e, - rLl 
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(V) 	The General Manager. 

Bharat Sanchar Nigam Umited 

Kamrup Telecom District 

rtl 
Wfff 

21 0EC2U09 

Guwahati Bench I 
TJITT 	+iti 

Pan Bazar, Guwahati 

Pin 781001 

... Respondents 

DETAILS OF THE APPLICATION: 

(1) PARTICULARS OF THE ORDER AGAINST WHICH APPLICATION IS MADE: 

This application is made for grant of 10% BCR Grade LV Performa promotion to the 

applicants of scale up gradation and for grant of consequential benefits including 

pension 

2. JURISDICTION OF THE TRIBUNAL: 

Li 

The applicant declare that subject matter of the appllcation is within the jurisdiction of 

this Hon'ble Tribunal 

3LIMITATION: 

The applicant further declare that the application is within the limitation period 

prescribed In Section 21 of the Administrative Tribunal Act-i 985 

4. FACTS OF THE CASE: 

41 That the applicants are citizens of India and as such are entitled to the rights and 

prMleges guaranteed by the Constitution of India and Laws framed there under from 

time to time. 

42 	That all the, applicants are retired employees of Bharat Sanchar Nigam Limited 

(herein after referred as B.S.N.L in short), and have a common cause of action and 

have a common relief prayed for and as such pray before your Lordships to grant 

permission to move a joint Original Application under Rule (5) (a) of Central 

Administrative Tribunal (Procedure) Rules - 1987 

LaiL a. Jk 
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4.3. That all the applicants initially joined service under Indian Post and Telegraphs 

Department, N.E. Circle, Shillong on different dates as given in the chart given below 

as Telephone Operators, Gr.C. posts. Subsequenily with the bifurcation of N.E. circle 

in to Assam Circle and N.E. Circle all the applicants falls under Assam Telecom 

Cirde. With the Corporatisation of Telecom Department/Service in the year 2001 i.e. 

on 1/10/2000 applicants were absorbed under B.S.N.L and become the employee of 

B.S.N.L. After serving in the Department of Post and Telegraph than Department of 

the Telecom and ultimately B.SN.L applicants retired from services, on various dates 

without any blemish or stigma in their service life. For easy appraisal of the Hon'ble 

Tribunal a chart giving details of the applicants, such as their date of entry in service 

various promotion and date of retirement is given below. 

SL 
No 

Name Date of 
entry in 
service 

OTBP on 
completion 
of 16 years 
of service 

BCR 
Promotion 
on camp- 

-teflon of 16 
years of 
service  

Date of 
retirement 

1 Shri Lohit Ch Malakar 14.05.67 30.05.81 31.12.92 30.04.05 

2 

SM Tapan Ch Pator 

24.05.67 30.05.84 30.05.94 30.06.06 

3 ShriG.N.Sarma 05.05.72 05.05.88 01.07.98 31.01.07 

4 Shri Maheswar Mali 06.08.66 - - 30.04.07 

5 Shri 	Mati 	Ram 

Baishya 

06.08.66 - - 31.01.06 

7 Shri D Lahkar 27.05.68 27.04.85 01.07.94 28.02.05 

8 Shri Sarat Das 05.05.68 - - 28.02.05 

9 Shri B.K.Goswami 18.06.65 - - 28.02.05 

10 SM D Goswami 18.01 .65 30.11.83 26.10.91 31.08.03 

11 Shri 	Hiren 	Chandra 

Deb 

02.03.63 30.11.83 1.12.90 31.03.02 

12 Biman KumarDeb 30.08.60 30.11.83 1.12.90 31.12.01 

13 ShriM.C.Kalita 01.10.65 31.11.85 26.10.91 31.03.03 

4.4 That on the basis of scale of pay posts of telephone operators is classified in to four 

grades as given under 
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• 	 * 	 I 
Telephone Operator (Scale of pay Rs. 5,700-160-8100) 5th  CPC 

1 
Telephone Operator Grade II (Scale of pay Rs. 7100-200-1 01 00 5th  CPC) 

Telephone Operator Grade Ill (Scale of pay Rs. 7800-225-11,175, 5th  CPC) 

Telephone Operator Grade IV (Scale of pay Rs. 8570-245-12,245 

5th  CPC) 

Initially first promotion i.e. Telephone Operator to Grade II was given on the basis of 

Departmental Examination under "The Post and Telegraph Department of 

Telecommunication Branch (selection Grade posts) i.e. Recruitment Rules 1979" 

But in the year 1983 Department of Telecommunication formulated a scheme known 

as One Time Bound Promotion Scheme (herein after referred as OTBP Scheme in 

short) to grant promotion from basic Grade i.e. Telephone Operator to Telephone 

Operator Grade II. The scheme inter alia provide that promotion to grade II post on 

the basis of departmental examination was be abolished ultimately Grade II 

promotions were green from amongst Telephone Operator on completion of 16 

years of service. Applicants were also promoted by following this OTBP Scheme on 

completion of 16 years of service. 

4.5. 	That in the year 1990 Department of Telecommunication (DOT in short) introduced 

another scheme of promotion i.e. 2nd time bound promotion on completion of 26 

years of service in basic grade vide latter No: DOT No 224187-TE 11(1) dated 

16/10/1990. This scheme provider that those staff for whom OTBP is applicable on 

completion of 16 years and entered service on or before 1/1/1990 will be governed 

by this scheme. This scheme provider that Biennial Cadre Review (once in two year) 

will be conducted in respect of eligible cadres at the circle level and at the time of 

review the number of officials who have completed and would be completing 26 

years of service in the basic grade (including time spent in higher scaleIOTBP) will 

be ascertained and promotion will be granted by up-graduation of posts on the basis 

of functional justification. Thisr scheme is called Biennial Cadre Review (herein after 

referred as BCR scheme in short). Applicants in the present O.A. were granted 

promotion initially on completion of 16 years of service as per OTBP Scheme on 

various dates as given in the chart in para 4.3. Subsequently under OCR scheme 

dated 16/1011990 applicants were granted 2nd promotion i.e. from Grade II to Grade 

IV, on completion of 26 years in basis grade Dates of their promotion to grade ill is 

given in the chart in para 4.3. 

A copy of the letter dated 16/10/1990 is enclosed as 

Annexure I 
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4.6 That next promotion of the Telephone Operator Grade iwiucti iiits 

is to the post of Telephone Operator Grade IV (Scale of pay Rs. 8570-245-12,245, 

5th  CPC), These promotions are given amongst the eligible officials in Grade Ill i.e. 

Telephone Operator Grade Ill by up gradation of, 10% the post in grade Ill i.e. 10% 

BCR posts. Ministry of Communications, Department of Telecom, Sanchar Bhawan 

—New Delhi vide letter dated 13/1211995,No 22-6194-TE-I1, issued procedure for 

promotion to 10% BCR posts (Grade IV posts) as per judgment of Hon'ble Supreme 

Court. This letter states as follows: 

"...it has now been divided Grade- VI may be given amongst officials 

in Grade Ill on the basis of their seniority in the basic grade. The 

promotion would be subject to fitness determined by the DPC as 

usual" 

A copy of the letter dated 13/12/95 is enclosed 

as Annexure 2 

4.7 	That following the about order various promotion orders were issued granting 

promotion to Grade Ill officials against 10% BCR Quota from time to time. These 

orders were issued giving retrospective effect depending upon availability of 

vacancies determined by biennial cadre review. But while granting the aforesaid 

promotion certain senior persons were ignored and were left out without any 

promotion though their juniors were promoted retrospectively. The above promotion 

orders were issued in casual manner without proper scrutiny of the seniority list. It is 

worthwhile to mention here that with the introduction of new technology by BSNL 

telephone operators were asked to give option for training in new technology. Those 

who opted for such training were called Opties (in pre structured cadre) and those 

who do not exercise such option were called non opties (in pre structured cadre). 

The above BCR (10%) Quota is for the non opties i.e. (in pre structure cadre) 

persons who did not opt for such training. And opties were grant ed financial benefit 

i.e. scale up gradation to the extent of the non oties who were granted such 

promotion depending upon their seniority. For example if A who is a non optiee and 

granted BCR promotion to Grade IV against 10% BCR Quota than B who is a optiee 

and senior to A will get financial up grading to the extent of A. 

As mention above 10% 8CR vacancies are filled amongst the non optiees and 

senior non optiees will be given benefit by financial up gradation to the extent of 

their juniors. Vide O.M. date 1211011998 issued by Ministry of Personnel, Public 

\PkL 	D- 
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Grievances and Pension, (Dept of Personnel and Training) ciuited ih..ii?e 

to be followed by DPC in respect of retired employee, who were eligible for 

consideration in a particular year and retired subsequently in cases where DCP 

could not be held for reasons beyond control even through vacancies arouses 

during the year(s). As per this memorandum it was. clarified that eligible employee 

for a particular year but not actually in service when the DPC is being held may be 

included in the panels. Its is humbly stated that such officials/ employees will have 

no right for actual promotion but their pay will be fixed notionally. 

A copy of the letter date 12/1 0!98is enclosed as Annexure-3 

4.8 	That for the reasons best known to the Respondents DCP for Grade 1V promotion was 

not conducted for the year 2001, 2002 etc. Subsequently DCP was conducted and 

panels of eligible candidates were prepared and promotion orders were issued to 

various eligible candidates but surprisingly while doing so applicants though senior 

and eligible for promotion were left out and junior persons were promoted for 

example vide promotion order dated 28th August 2007, Memo No GMTIEST-382/Gr-

lV/Sr TOA(P)-STS (Loose)IPart-1/2007-08/24 grade IV (10% BCR) promotion was 

granted to a large number of employees. In the aforesaid promotion order names of 

K.P.Choudhury , Sri Munindra Borgohain (against SL No 9), Sn Sarbeswar Sarma 

(against SL NolO) , Sri Rupen Kumar Choudhury (against SL NO 11) appeared and 

were granted grade IV promotion against 10% BCR quota giving retrospective effect 

from 1/1/2003. It is worthwhile to mention here that all these persons are junior to 

the applicants. This shows that promotion orders in Assam Telecom Circle were 

issued hastily in total violation of existing guidelines, ignoring circle level seniority in 

basic grade. The promotion orders were issued in total non application of mind and 

with intention to do favour of the junior staff ignoring eligible senior staffs. This was 

done in violation of various constitutional provisions embodied in Article 14 and 16 of 

the constitution and in violation of various Government of India's instructions 

contained in various O.M.S. issued from time to time. 

A copy of the promotion order dated 2818/2007 is enclosed of 

Annexure 4 

4.10 That vide letter dated 30/10/2008 (letter No GM/Est-382/Gr-lV/ all cadre / 08-09126) 

issued by the General Manager Kamrup Telecom District and letter dated 

22/11/2008 and Latter No STES-9/29/Pt-1 V/i 68) issued by the Dy. General Manager 

(JL cA-' -aW 
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(Admn.) in the subject of Granting BCR-lV promotion to retired official with 

retrospective effect guidelines were issued In para 6 of the above guidelines it is 

stated that 

"Further as per B.S.N.L. instruction vide letter No 22-61941 PHE-ii (Vol-Il) dtd. 
29.10.2009 it has been instructed that while granting the promotion to retired 
Gr. IV officials, the pay is to be fixed notionally and the revise the pension 

accordingly (Annex II)" 
As such it I clear that retired employees are entitled to such promotion and national 

pay fixation. But B.S.N.L Authorities deprived the applicants of such fixation and 

financial benefits thereof. It is started that applicants are entitled to get actual 

promotion and pay fixation as per the scheme. 

Copies of the letter date 30110/08 and letter date 

22/11/08 are enclose a Annexure 5 & 6 respectively. 

4.9 Those B.S.N.L authorities deprive the applicants of their legitimate claim by 

misinterpreting circulars /memorandum and Constitutional Provisions etc. This has 

happened due to non application of mind and as such is against the established produce 

of law. B.S.N.L authorities' completely ignored their care without any valid reasons. Due to 

non fixation of pay in higher grade applicants are getting Less pensions than other 

similarly placed persons. This is illegal. 

4.10 That the matter regarding promotion of these applicants and few others was taken up with 

the B.S.N.L. authorities by B.S.N.L. Employees Union on several occasions but B.S.N.L. 

authorities took no interest in the matter and kept the matter pending. General Secretary 

of the union to Sri D.P.De, GM (Estt.) B.S.N.L. vide letter dated 12/2/2009 sought 

clarification from the administration and requested him to rectify the error which is still 

pending. 

A copy of the letter dated 12.02.09 is enclosed of 

Annexure 7 

5. GROUNDS WITH LEGAL PROVISIONS: 

5.1 	For the applicants are entitled to Grade IV Performa promotion (10%) BCR Quota from 

the date on which their r juniors were promoted and are entitled to get financial benefits 

as applicable under the. 

5.2. 	For that no consideration of applicants for 10% BCR Grade IV promotion is violative of 

Article 14 and 16 of the constitution of India. 
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5.3. 	For that non consideration of applicants for the above promotion is clear violation of 

the various guidelines issued by B.S.N.L. and Govt. of India. 

5.4 	For that their last pay in the higher grade should be calculated for fixation of pension 

and other benefits. 

5.5 	For that non fixation of pension in the higher grade applicants are continuously 

suffering. 

Applicants crave for the liberty of this Hon'ble Tribunal to give additional grounds at the 

time of hearing. 

6. 	DETAILS OF THE REMIDIES EXHAVSTED: 

There is no remedy under any Rule and this Hon'ble Tribunal is the only forum for 

redressal of the grievances. The matter was taken up with the BSNL Authorities by the 

recognized union i.e. B.S.N.L. employees union of which applicants were member but 

without any fruit 

7. 	MA1TERNOT PREVIOUSLY PENDING BEFORE ANY OTHER COURT: 

The applicant declares that they have not field any original application or petition in any 

Tribunal or Court 

8. 	RELIEF SOUGHT FORj 

Under the facts and circumstances mentioned above applicants pray for following 

reliefs: 

8.1. 	The applications be granted Grade IV promotion (10% BCR) Grade from the date on 

which their juniors were promoted. 

8.2. 	The applicants be granted are as salary and other consequential benefits in the higher 

grade with retrospective effect. 

8.3 	The pension of the applicants be revised in the higher grade with payment of arrear. 

8.4. 	The any other relief or relie?s as the Hon'ble Tribunal may think deem fit and proper. 

The above relief (5) are prayed on the grounds stated in para 5 above. 

9. 	This application is filed through on advocate 

10. 	Particulars of the IPO 

(i)lPO No 	 -1 31 3 E (4 

Date of issue .... .. 

Issued from ..... -A ybw P ..O. 

Payable at..... 

11. Enclosures : As stated in the index. 



AoTjin  

I I 2 
VERIFICATION 	/ I 

I 
I 	r 

1, Shn 	 aged about •6• years,iImf 

Late 	 Xt/.I .................. resident N-j, 	of 

..........Guwahati-. do hereby verify that the 

statements made in paragraphs 1, 4, 6, 7, 8, 9, 10, 11, 12 are true to 

my knowledge and those made in paragraphs 2, 3 and 5 are true as per 

legal advice and I have not suppressed any material facts. 

AN U I sign the verification this .. .....day of December 2009 at 

Guwahati. 

Place: Guwahati. 

Date:.. JJr a 
Signature 

I 



6 ECR (2nd ProIflo01) 
I: 	(introduCtIOfl) 	

NEXR. DOT No. 224187-7-E /1(1) dated 16. 1O.9() 
For So 	time in the 	

the Staff Unjon have been Pressing  for acceptatic of their 
c/erl;Ejfld 	Sc-co,j 71i;c BCIUI1d 	

on corr, 	
of 26 Vca,s of Se/vice the hs a/c gra. 

After are)f Consderatiot, it has boe decfdd ll,rj 
this Concept fs noL acceptable 

2. However :,,.ith a  
tìfl in tli 	tiiew to provide relief from 

grade the Gcvrrnrnent has accepted the fled 
for a bienniai cadre revje,v, i.e. (o -   in IVU yr:ni;) Il pO 	

coj be Lpgracjed on the basis of functjosia jUstification The 
fOliOW1OjhStrUOfl 

are accordingly issjJ  I) 	
Biennial cadre reJievs will be apptical)jp for only 
those cadre8 in Groups C&D for v.'hicIi Scile

e  of On Time Bc.w 	Proint01 	0r 	
ni 

 1Jiton n 16 :t:rvic:. iti 	l: ll::i( 	;;u'• 	Ifr ii) 	1lii 	
Hv' 	will be ap- PUcble only to those 

ICQUlr c-m;)1ove5 who are as üfl 
1.1,9Q and not for 'icr entrant3 

Bje ,
1nh11 Cadre ftvipwc will b C0ii(jiIC ted In re-spr..c 
of I ie c:c Cli leve; who 	

C5. 
iv) At Ile timet re 

com p1P 	viev, the number of Officials who have 
te.oufdbe Compjetjrio 26 years 

of serv-ice in the basj0  
s 	

adesIjpc;ti 	
time Spent in hi horcalifOThp) wil: h-2 

The wilt !:c ScrSCflpd by the duly Coflfj-tLJed thy;. Lie 
to assess the perform rflC 

coo Ceter,;r;n tlie,r SwtahiIity for advance. . 1.1sf? 2. 

post;' 

itI'r 1Al1k4fk 

Guwahati B.&ch 
TT  

Attested 

Advte 

.1.. 
4 	

I 

• t1t 

/ 
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fa 	pe1ion of ye.wic pic) 	
1c teonc1 beyond cxnd, PC () eg1d ot be hctd fo 

the yee) ev though acnie ose duth the y): 

(I) 	orm 	i1e 	 of r 	
I f 

prdi' d the octvl r9u W1 	 b M V Mc 

(U) 	(i1fl 	of 
	h of the 	. 

th 	
il 	 c 	 W Q(Ch1 

Vl 	(sch r r1 	
with Mc er1Mrt r 

(iU) 	 '$ icrLi 	 ji!étofth6 	
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t BIIARAI SANCIJAR NJGAM LIMITEJ) 	/ 2; DEC 2009 

ti  

(A Gout. of India Ln1erprise 
OFFICE OF THE GENERAL MANAGER, 	 c KAMRUPTELECOrVI DISTRICT PANJ3AZAR, GUWAHATI-781 01. 

\'lcmo No: (iM1/FSJ-382/Ui-1 V/Sr lOA(P)- STS( Lmise)/Part-i/2007-08/24 
Dated at (.iu\ ahati the 28 August. 2007. 

he k  euei a 	I:uiagcr ( I IS N . ). Kainrup e Iccoin l)tst rid, Go wahati is pleased in revise the efThct date of 
Un I9b 13CR Grade ( Grade IV ) in partial modification of ! his office earlier Memo No. as indicated in" remarks" 

	

..i. 	 i t. 	 lt(t 9tulle 	(iiadL- IV I I( tlIeOfficWlS i)t SliNo,i6 
to 

	
, .. 	 . /. 40 to 49 in the IDA scale ol pay of Rs 8570-245-12,245,- p.m. with effect the dates mentionedagainsi them i.e. 

tout the the date ut their juniors ( Sri Akhil Chandra Bhaltachari ,x, Sri Raje raPfss6d Born, Sri Umesh Chandra Da and Mrs. Ja mat; Saikia l'atowiiry ) have gin this bcntii as per seniority in the basic grade of the old cadre, on 
pureI temporar\ and ad - hoc basis not it further order. 

l't of the officials wilt he tixed under F.R.22 (P1(i) Ii). 
I h- 	ni 	ot I % uc: R 1/ralte I (irtide - IV ) is purely temporary and ad-hoc and does not bestow upon the 

oliciala aii claim (or regular absorption in time grade. Ibis ad-hoc promotion is liable to terminated at any time without 
ass I S ill Ftc nov reason tlicreo II 

_____________an(!I Emp. W.E.F. Remarks Working Unit ~No 
(fl 	 K. P. Choudhurv. Sr.TOA 01-07-2002 In partial modification alibis SDE( Trunk),Panbazar, 

1)111cc earlier Memo No. GMT 
! lSI-382/SlS,  
06/204 dated 27-02-06 in 
which his clThct date was 
;Ii own as 0 I -07 -2005 is 0(1W 

revised and advanced to 01- 
07-2002. T Sri Suhhas (.'handru Das (II). 01-07-2002 -do- SDE ( OCB). Dispur 

-- .\d. SiddiqucAli. Sr.TOA). 	R! 01-01-21103 	- In partial midificnuiTiilis SDE( MIC), Pnahazar 
I top No. - 3055 otlice earlier Memo No. I 

l'TS(P)/05.06/204 daied 27- 
1 02 - 06 in which his 01 .0 da! 

was 	Imowmi as 01-07-2005 is 
revised and advanced to 

01-01-2003 
01-1)1-2(103. 

Sri Manik Chlildra I)eka. 	SrTOA I'). .  - do -  SDE ( Trunk ). Panbazar I i 	U2' 
Sri Cha.a Ram Rahha, Sr.TDA ( P), (ir- 01-01-2003 -do- DE ( NS ), Panb IV. kmpNu.-3057 

06 Sri Debasish Moitra. Sr.TOA(I'). (ir-  01-01 -2

_______________

003  -do- DE ( Pig  ), KTD/GIi ' jV. Emp No.-3070 _ 
• 	07 Sri Ditlal Chandra Born, Sr.TOA(P) 01-01-201)3 -do- SDE ( Mobde), Panbazar Gr-1V. Emp No.-3023 	 .. 

08 Sri i3hupen Chandra Paigiri. . 01-1)1-2(1(13 
_________________ 

-do- SDOP ( C-Il). Ainbari Sr.TOAf4)). Gr-IV. Emp No.-3086 
Niu (19 	Sri 	nindra Borgohain. Sr.TOA(P). 01-01-2003 -do- AO.(Cash), KTD.GH-I c!:.r - 3j24 - 	---------- 

IV. 
. Em" No - 3 114  ---- 	 I; —  — 

-do- ___________________ SDE( CSC ). Illuhari 
Sr i  Rupen Kumar Choudltw-v. 01 -(11-2003 -do- SDE ( Trunk  ). Panbazar Sr. IOA( P). (jr-I \'. F.nip No. -3184 

1 2 Sri i 	S 	apan K urnar I3asumatarv ,  
Sr. I 

01-1)1-201)3 -(10- Sr A.O,( TR Comp). dO, a-\(P). Cr-I V. Emp No.-3 1$4 - Panbazar 

Atte,ted 

A-dvote 



- 1±--- 

I iJ.N Barnrni 	' 	 - 	( j 	
floPartilmOdicOflOfth (I-_.. Emp No,.307 	

ofljec earlier Memo No. 

kWA 
I 	 20 

	

Con 

was shown as 01-07-2005 is

date 

now revised and advanced to Mrs. Nirmali Basuinatary  Sr 01-07-2003. 

	

. I ()A(J') 	01 -07-293 	 - Do - 	(RS(i) 
Gr,IV Em No.3179 	

Kaa ahar. 
Sri Madan Mohaii Jul i:k(hip 	 (11-072003 	

Do -Dj  GrlVhflpNQ3I78 	 (( I()) 	ati 
116 	Sri Hem Ch. Saioi Sr. 1OA(p) 	01-07-200. 	 Nil. 	 Mana2ar Telema 

Grill Em No.3106' 	

Dis or. 
17 	Sri Tarun Talukdar, Sr.TOA(p) 	01.07-2003 	 Nil 	 SDE.(OCBI1) 

Grill Em No.3202 
IS 	Sri Satya Nath Kakoti. Sr.T 	 PaiibazrOA(p) 	01-07.2003  Grill EmNo.3163 	 Nil 	 SDE (E- IOB) Panbaz 

- 
Mrs. Aruna' Das. Sr.TOA(p) 	 ar.

01-07-2003 	
SDE (0C13) Disptir. 

2j 	 Nil iIQ No 3085 
2(1 	Sri Bidhan Ch. ChoudlIur).  

Sr. )A(J) 	 01-07-2003 	 Nil 	 0 (lXT-ll) Dispur. 
l'(  

- 

21 	Sri Pradip Kr. SaranjaSr.l'QA 	 03(p) 	01-07-20 	 Nil Gr 	
SDOP/Kalapajiar 

ill Em No.3135 .  22. - 	Sri Sh amalendu 8ha(tacharjee 	0 1-07.2003 	
SDOP/Kalapahar 

Grill Em 

Sr.TOA(p)Gr Ill Em .No.3 164 23, 	Sri Mahendra D. Sr.TOA(p) 	01-07.2003 6 	 , Nil 	
DE/Clo. Panbazar. 

No.312 

Gr..lJl Em NO.3174 
24 	Sri Mahendra Ch. Rabba. Sr.TOA(p) 	0 1-07.2003 	 Nil 	

SDErunk Panbazar.  25 	Sri Khagcndni Nath Deka. Sr.TOA(p) 	0 1-07-2003 	 Nil 	 SDOP/(J(uharj iIik 	

' 	 1 
Grill Em ).No,3 169 	 I 	I Nil 27 	Sri UgraKan300 	 2003 0I-07 	

Nil 	' 	SDETI'runk. i'anba,.ar. 28 	Mrs Anjali Dutta. Sr.OA(j 	j; .... 	
SDE (E- lOB) PanbTT 

m 	4 29 	
Gr..Ill E 
Sri Taru C 

No.3006  
h. Med hi . Srjr 	0l-07-2O0 	 Nil 	 SDE (RSU) Kalapah 

Gr..Ill Em .No.3 170 
30 	Sri Prabodh Ch. Patgiri. Sr.TOA(p) 	0 1-07-2003

ar  
Gr..11l E 

	

	 Nil 	
SDE(lc) Panbazar 

m No.3141 . 
5.j Amrit Ch. Ds .Sr.FOA(p) 	01-07-20(13 	 Nil  .12 	 SDE (opN) Dorjhir 
...

Mis. Kaiiiala l)a .Sr.'I'Ofl(l') 	(tI-07-2o1 	 Nil 	K I'J)/(l I 
............................................. 

Sri Debendra Nath Paijiak Sr.lOA (P) 	0 1-07-2003 	 Nil 	
SDE(MC) l'anbajar 

Grill Em ,No.3(y7f 
34 	Sri Kiran Cli. Kalita, Sr.'I'OA(p) 	01-07-2003 	 Nil 	 SDE (OPN) Borlliar .35 	

Gr..lil Em .No.3205 
Sri Siibhash Ranjaii I)utoi, Sr.iOA(i') 	

In purfial rnodifij11 olthjs 	SDE(MC) Panbazar 
Gr iV Emp.; 0 .3 189 	

office earlier Memo No. 

01-01-2005, 

Attted 

Avot': 



- 	 lrs. Apariia I)as. Sr.T( )A( P) 	 6 I -0 	-2005 
-- 	Cr IV Emp.No.3099  

Sri Rain Kumar 13hattacharjee 0 -01-2005 
.Sr?()A( I>) 

1 GrlVEmp.No.3151  
38 Sri Sibu Ranjan Nag, Sr.fOA(P) 01-01-2005 !J GrR'En1p.3l9O 
30 Sri GohiOdLi Rabha. Sr.1QA( I') 01-01-20

_______

05 
lVEo.3073  

:01 Sri Jogendra Nath I3asumatarv. Sr.TOA 01-01-20_05 

' HI Boro, iT s  
Hrfl 	Fmp.Nii. 

12 

	

- 	 . 

Sri I'ranewar I)1 	itIicliarjcc. Sr:l( )A 01-01-2005 
(P) Gr II! Emp.No. 3137 

$3 Sri Prabhat Chandra Dawka, Sr.TOA 01-01-2005 
(P)CrIllEmp.No.3I38 

44 Sri Gautaip Kanta Baruali. Sr.TOA (1') 01-01-2005 
Cr ill Emp.No. 3074 

45 Md. AvubAli. Sr.TOA (P) Cr III 01-01-2005 
kmp.No. 3005 - ________ 

4r Sri Pradip Kuamr Bhagawati. Sr.1OA 01-01.2005- 

Sri Raheswar l3oro. Sr:FOA (li I -(F7- 	_6 
Emp.No. 3153  

$8 Sri Kiran Chandra Rablia. Sr.TOA (P ) 

- 

0 1-07-2006 
- - (iiii.Ni.342 

49 Sri Ramesh Chandra Deka. Sr.lOA (P) 01-07-2007 
Grill Emp.No. 3154 

SDE ( E- 10-B ). Adahari 

-do- 	 SDE ( lot  ). Silpukhuri 

-do- 	 SDE(MC) Panbazar 

-do- 	 SDE (OCB) Dispur. 

Nil 
	

SDE ( E-l0-B), Paithazar 

Nil 
	

DOM ( M(ce )IETR. 
Sil2ukl 

Nil 
	

A.O.( Chsli  

Nil 
	

SDE(MC) Panbazar 

Nil 
	

7biIe)Pabaza 

Nil 
	

SDOP ( Central-Il ). 

Ambari 
Nil 
	

DE ( OCB). Panbazar 

Nil 
	

DE ( OCB), Dispur 

Nil 
	

DE OCB ), Panbazar 

Nil 
	

AMT( U ). Panhazar 

tTRw 	 - 

	

DEC.) 	
_.L\ 

	

Guwahati Bench 	(C.Dcy)
DvisionaI Engineer ( Ad,nn CopY Lu: 

Dl, 	The CGM ( BSNI. 
The AMT ( U ). (luwahati- I 
The DGM ( Mice 

). ErR. Silpukhuri. GH-3 
04-10 	The DE ( NS)/ PIg/CTO/ Extl-ll/ Mobile/OCB, Panhazar/OCI3, l)ispur 
11-13. 	The SDOP. Kalapahar/ Ulubari-l/ Central-Il, Ambari. 
14-25 	The SDE ( Trunk)/  0C13.Dispur/ MCI Mobile/ CSC, Ulubari/ ml, Panbazar/ RSU. Kalapahar/ 0C13- 

II. Panbazar / E-lO-B, Panbazar/ E-I0-B, Adabari/ Opn. Borjhar/ ml, Silpukhuri. 26-28. 	The A.O.( Cash )/ TR ( Conip )/ IRA. 
1
29. 	The Manager Tcicmari. l)ispiir. 
30. 	The CSS 	ay 13111 ). o/o ther CMII)! Kamriip. 

.31-79. 	icial Concern, 
80-I 70. Service I3ook/1'crsoniI FiIc oF he oI1jiI, 
77- I'i' 5;iI (:11/ I IR l'acUte/ '-7/ S-1. 

I he District Secretary, I3SNLEU. Kamriip 'Ide Disu, Panbazar, Gm-I-I 
Spare 

44 
For GM ( BSN),JcfD1Tji 

Atte,ted 



•• 	 ANNEXURE . 

- ' 	 (A Govt. of I ndia Enterprise) 
1 	 Office of the General Manager Telecom  

Kamrup Telecom District 
G uwahati-781001. 

	

. GM/hst-3Cr-1V/a1Icadre/03-09/26 	Dated at Guwahati, thC A  

/ 
I I 	)y . encral Maugei (Ad u i t) 	 / I 

	

0/0 CGM I',Assam Circle 	 / 	2 ! BEC 1009 Panhazar,  , Guwahat -781001 

lSub: Granting OCR Gr-IV promotión.t:o retired official with 
kef: your office letter No STES-9/29/Pt-1V/166 Dt: 18.10.2008. . 	. 

It is reiterated that the case regarding granting BCR Grade IV' t:o retired 
1ticils has already been referred ir detail to your kind office vicle this office 

letter No. G1 ,viT/EST-382/Gr-IV/aflcadre/08-09/18 dated '.29.8.08 Sr No. 
GMT/ E5I'-382/ Gr-IV/ allcad:re/ 08-09/17 dated 24.07.08 for seeking guidance & 
instruction in the matter. In reference to above referred letter the case is again 
stated as below - 

As per existing norms for granting 10 % Grade IV BCR promotion in 
tOe partlCl]!alT periodic half year, the Grade IV BCR promotion is to be 
rca rIe I to Non - 	1 ' 	( Prc-struc(:u Fe cadre) and scale u pgradtion is 
ft .,ivcn to ai 'eruior ("Dptees ( J'tcsftucture cadre) . This means 
that all the 10 % 13CR gnerated vacancies are only supposed to be 
filled with non-oi  tees. 

Earlier in Kamiup SSA , while granting the BcR Gr IV promotions 
number of scale upgrad tion cases of the Optee officials were being 
adjusted in subsequent grade IV vacancies i.e . while calculating 10 % 
13CR for subsequent periodic half year for granting Gr. IV promotion 
all the Optees : Non -optees of previous half year were being treated 

as Cr. IV prom tees U icref ore number of grade IV promotions (to non 
optees) were always less than the actually due. 

?. This error was igIilihted by the then GMTD on 24.3.2007 and.it  was 
directed to adniin cell to correct this procedure forthwiti. ( Annex-i) 

llcca use 	this ii ista ke, actual beneficiaries of Cr. IV ( i.e some foil. 
were ie out fJor!1 getting theBCR Gr. IV from due date & have 

ret.red subsequently. 

The demand has bee raisd from union platform that all such left out 
cases should be ievi 'ed from introduction of the BCR scheme & the 

- ----. . 	oliiciais who have b 	given such OCR Cr IV, theIr  promotion to be 

	

nsi derud iron ret' 	ective elate. 

'Attested  



.'. 

5. i'urther / as per BSNL insl'ruction 'ide letter No. 22-6/94/ PHE-lI ( 
Vol-li) Dl: 29.10.2002' it has been instructed that while granting the 
promotion to retired Cr. Iv 'officials, the pay is to be fixed flOtiOflaUY 

and to revise the pension accordingly (Arrnex-2) 

7. If the above adopted procedure isreviewed. then around 120 No. left. 
out cases have been'identifiecl from Januray 2001 and areas under - 

The' retired non optees officials who, have not got the. 13CR Gr IV 
pomoon'---.-- 14 No.  

The retired" non optee officials who got promoted and now 
required to advance the date of promo tior --- 14 No., 
if abovt (a) & (b) is considered then, the No. oQptees retired officials 
for whom the scale to be updated accordingly 	92 No,' 

8. 

 

The above case were examind in this office as per opinion given L' 
the then Geierai Miiager, Kamrup (Annex-3), but in light of DO 
vide order No. 34-34/2004 -Penm dated 13,12.2005 further endors 
' 	CCIC 01 i1CC \'de et.ter No. ESlt'4:/32/0TBP/BCR/5 cit. 17.11 .2U 
( Annex-4) , in viiich it was st:'ted that pension is not admxssible o 
otiotal la so it is not correct to revise the . pension on the basis oi 

notional pay , the case was sent to Circle office for guidancc br 
further disposal of the matter 

This is h kind inIormaiiot and further guidance in the matter pL 

(H. 5a1ukLL) 
YA 

GMT[) , Kamiup 

End: As Above 
- , 

1\ 	- , ; i) '• ". 

2.i UEC 

'Guwahat BoflCh 

Attested 	 - 

Ad 



1 	 - 	

iflAk) 	 LIMJ1LO AIN — 

(A 
GOVERNMENT OF iNDIA ENTERp1USE 

OFFICE OF ThE CHIEF GENERM-' MANAGER ,ASSAM CIRCLE 

flAflA7AO •. 	 tTl 9101 
ij.iL..JU Y  

'°'Pt VI18 	
Dtcd U Cuwahati the 2) ii 0O8\ 

-- 

Sri Pitambar Sahoo, 
Deputy Manager (Pers-ill.) 
Pcrsonnel Section 
BSNL Corporate Office 
491  Floor 
Bharat S anchar Bha wan 
Opposite Hotel Janj , ath 
Janpath Road 
New DelhI-I 10 00 

	

Sub:- 	
Granting BCR Graue-IV to 

retired officials with retrospCCtt 

effect. 

	

Ref:- 	
Corporate Offic,N .2503/20081 dated 19.09.08. 

Kindly refer to te subleet and corresp0114ee cited above. 'th h 	
e 

details 'f the CaSC relaling 10 
granting BCR GradelV to retired. officialS with 

ett SPCC tive ( tcct is mefltiOflC(l below - 

A: pC c sting noons or gatctI 	I 	Grd IV BCR ponlOt 

up dealar periO('k 
hab' 'ear, the grade IV BCR promotiOii is 

th be granted to Rfl- 

t'es )rettW'C 
c.drc) and scale upgradatbofl is to be given to'alI the 

senIO OtteCS 

(Restructure cadre). his means that aU the 10 
	BCR generated 	Ca11CjCS 'C 

suppOSC(l to be tilled \/th nonQPteCS. 

	

2. 	
. Earlier in KainruP SSA, while granting the BcR1V proIflOti0" 

number of scale upradati0 cases of the Qptee officials were being adjusted in 

subsequent grade IV vaca1CiCS i.e, while a1culati1g 10% BCR for subsequent periodic 

half year for 
granhing Grade IV prom0ti0fl all the OpteeS & 

on opteeS .of preViOuS half. 

year were being treated as 	
IV promolees therefore nuinbe of Grade IV prornOti01S 

(to uo-Op1CCS) 
Were ;dways teSS than the actually due. 

'l'his c or was hi gh ghtcd by the GMTD on 24.03.2007 and it was 

n:etd lo adinin CCI tO 	

4). 
Ct this procedut'C forihwit1 (AnrtCX 

c41tT1 A;Tt*1 
-i - w 	rifi t11flI 

2 1 DEC 2009 
Attested 

Guwahati Bench 

Advote 	 c1I -14'i1i 

To 



• 	 Pagc-2 
Because of this mistake, actual beneficiaries of Cr, IV (i.e, some 

non-opice) were left out from getting the BCR Cr. IV from due dale & have retil ed 
subsequently. 

The demand has been raised from union platform that all such left 
out cises should be reviewed from intioductiOfl of the BCR scheme,& the officials 

WhO 

have been given such 3CR Cr. IV, their promotion to be considered from retrospective 

date. 
Further, as per BSNL instruction vide letter No. .22-61941PHE-

11(Vol-1I) dtd. 29.10.2002 it has been instructed that while grning the promotion to 
retired Cr. IV officials, the pay is to be fixed notionally and to revise the pension 
iecoidiiily. (Annex-il). 

If the above adopted procedure is reviewed then around 120 no. 
left out cases have been identified 1rOm. January 2001 and are as under - 

a) 	'ihe retired non optees officials who have not got the UCR 
Gr.IV promotion ----. 14 No. 

h) 	The retired noi optee officials who gQi i)rOflWted and now 
required to advance the (late of promotion ----- 14 No. 

c) 

	

	if above (a) & (b) is considered then the No. of optecs 
retiRd officials for whom the scale to be updated 
accordingly -------92 No. 

w 	c .aiacd ii this office as per o;.iaion given 

by the Ceneral Managers Kamrup (Annex- lii), hut in light of DOT vie order No. 34-
34/2c;'-pcfl(T) did. 13.12.2005 lirther endorsed vide Circle Officevide. letter No. Esli-

4/32 
/OTBP/BCRJ5 dtd. .17.11.2006 (Annex-IV), in which it was stated that pension is not 

admissible on notional pay so it is not correct to revise the pension on the .basis of 

notional pay, the case was sent to Circle Office for guidance for further disposal of the 
matter. 

Regarding the coniinent.of Circle 1FA, it is opined thatthe rei 
officials will neither get pay beric lil noi .  gel pension benefit therefore it is rcconicdC 

for griting the retrospective beic!t.  

You are therefore. requested to examine the case and •. . 
communicate your decision so that the. matter can be settled amicably 

An early action is requested. 

Aar 

27 DE 

MLTh" 

(P.S.BhattacharYa) 
Dy. GeneralMaflagCr (Admn) 

Attested 



ANNEXURE 7 * BSN-a-L EMPLOYEES UNIONX 
BSNLEU 	 Recognised Union in BSNL V. A. N. Nambcodin 

(Registered Under Indian Trade Union Act 1926.Regn No. 4825 General Secretary 

	

BSNLEU 1506(BCR) 	 12.02.2009 
To 

Shri D.P. De, 
GM (EstI), BSNL 
Bharat Sanchar Bhawan 
New Delhi — 110001 

Sir, 

Sub: Granting of 8CR Cr. IV Promoon to retired officials with retrospective effect. 

Ref: CGMT, Assam Circle Letter No. STES- 9/291pt-IV/166 dt 22.11.2008. 

Your kind attention is invited on the letter referred to above. 120 officiIs of Telecom District 
Kamrup, Assani Circle were not granted BCR Gr. IV promotion on due date due to 
administrative lapses. CGMT, Assam wants clarification on few points to rectify the error 
committed GMTD Kamrup in adopting procedure for granting Gr. IV promotion. 

I, therefore, request you to kindly issue required clarification so that BCR Gr. IV promotion may 
be granted to the above mentioned officials with retrospective effect. 

Yours sincerely. 

PIZ- 
'Lit 

 

	

[VAN. Namboodiri] 	
J J 	2 	DC 2009 General Secretary 

Copy to:- GuwahatjBch 
TT 

-' Corn. Homeswar Deka, Circle Secretary, BSNIEU, Assam Circle, Guwahati. 

• 	Attested 


